






















































































































































































routine work

‘Ryotwari settlements

routine work : [s. 2(i)(8), Employment Exchanges (Compulsory
Notification of Vacancies) Act] ¥t &W
rover : [s. 2(e), Marine Indusrance Act] §9a! T8
roving enquiry : an enquiry unrestricted as to location or area of
concern Tt S
rowing boat : [s. 3(39), Merchant Shipping Act] @ 9™ 3wt et
Royal Charter : charter of the British Sovereign [s. 3(e), Land
Acquisition Act] Taq AR
Royal Navy : [s. 188, margin, Navy Act] T4 =&t
royalty : dues payable to aland owner for mining rights; sums paid for
the use of a patent; percentage paid to an author by a publisher on
the sale of his book [s. 22(2)(a), Coal Mines (Nationalisation) Act
and s. 26, Indian Stamp Act] @ (TAwE)
Rubber Production Commissioner : T8 I 3TgEHI
rubbish : waste matter, litter: [s. 16(1)(c), Indian Electricity Act] &gt
EXCT
ruinous state : decayed condition [s. 10, Sarais Act] Svf-sfiof zgm
rule : a prescribed, suggested or self-imposed guide for conduct or
action; a principle; a kind of regulation or bye-law; a principle
regulating some action [s. 3(5), General Clauses Act and
art. 13(3)(a), Const.] o
rule against extra-territoriality : Tsd &3diiaaT & Res Fam
rule against perpetuity : [s. /4, T.P. Act] Msaaal & @%g Faw
rule for denaturing or mutilation of goods : [s. 24, Customs Act] 914
& fageiiaor a1 faesdia & forg fraw
rule having the force of law : [s. 171-I, I P.C.] Taftr @1 5@ v& aran fram
rule making control : aw fd=wr ; Fraw s9 M i sifreia
rule of interpretation : Fde® & faw
rule of law : 1. [s. 66(e), Sale of Goods Act] faftr &1 ¥am ; 2. the term
rule of law in brief connotes the undisputed supremacy of law and
envisages a state of things in which everyone respects the law and
where law is to be followed by everyone collectively and individually
by the citizens as well as the State R wow g ; fafy sma=
rule of pleading : [s. 58, Indian Evidence Act] 3if¥aam dadt fam ;
¥ & Fam
rule of preference : [s. 12, Hindu Succession Act] S &1 Fam
rule of proportions : FIIA FaH
rule of prospective over-ruling : W@l v & ﬂqﬁga &1 fam
rule of road on lands : % W 77t & Faw
ruler : one who rules over a nation or people [s. 113, Indian Evidence
Act] 9T8%
ruler of an Indian State : [s. 10(19), Income-tax Act] 33 T4 &1 S8
rules and regulations : Wag-fafaw
rules as to costs: [art. 145(1)(f), Const.] @3 & R & fram
rules as to delivery : [s. 36, Sale of Goods Act] TRaT™ Rwgs faw
rules as to evidence : [s. 130, Navy Act] 81ed Rvas fraw
rules as to proceedings : [art. 145(1)(c), Const.] FaTea & an & faw
Rules Committee : [s. 123(]), C.P.C.] #raw afafy
rules for professional propriety : ZaaS sifrg & Fam
rules for the more convenient transaction of the business of the
Government of India : [art. 77(3), Const.] TRA TXHR HT Hd 6
e P 9 @ e P
rules of business : &4 daw@w Fraw ; & frw

rules of court : the rules of practice and rules to regulate procedure and
facilitate the administration of justice which courts have the
inherent power to prescribe as they may deem necessary,
independently of statute giving them authority to do so [art. 145,
Const.] =maw & faw

rules of evidence : [s. 18/2)(b), Citizenship Act] ¥4 & frm

rules of insolvency : [s. 66(2), Sale of Goods Act] Rawn fawas fram

rules of procedure : [s. 18(5) Unit Trust of India Act and art. 118,
margin, Const. ] 97541 & faw

rules regulating the procedure : [art. 87(2), Const.] 9sa1 &1 fafvaw=
F A Fraw

rules shall prevail : [s. 47, State Financial Corporations Act] faw
sy 2t

ruling : a judicial decision; an authoritative pronouncement Rfvfa
a7
ruling chief : the chief who is ruling [Or. 32, r. 16, C.P.C.] 9% 9%
rummage : a thorough search, especially among a variety or confusion
of objects or into every section of an area [s. 61(a), Gold (Control)
Act] B
rummage and search : [s. /06(a), Customs Act] SEE SR Fenstt
rummaging inspector : BWIH FU&H
rumour : a statement or report circulating in a cummunity of the truth
of which there is not clear evidence [s. 505, I.P.C.] W%{fﬂ ; STRATE
run a vessel aground or ashore : [s. 439, I.P.C.] S&dM &l ﬁﬁ( O ST 3T
a1 AR & @ &
run, period begins to : [sch., col, 3, Limitation Act] %Te FeT I &
8 I I ST SR B 2
runaway : ST
runner : HRT
running account : current account, i.e. an account between two parties
having "a series of transactiens not covered by evidence of
indebtedness (as notes or certificates) and usually subject to
settlements at stated intervals (as monthly or quarterly) [s. 79, T.P.
Act] AT @ ; =g R
running account bill : =Y FTAT o
running allowance : [s. 2(o)(u)(2), Additional Emoluments
(Compulsory Deposit) Act] ST T
running concern : [s. I8FD, Industries (Development and Regulation)
Att] T A
running contract : IR HaT
running cost : IRATEA AT
running of time : [s. 9, Limitation Act] §%4 &1 9&d &1 ; 9T &1 FaHT
Running of time, continuous : ¥HF I R Twd
running power : TRaH T
running room inspector : IEH T HAV e
running shed supervisor : 37 9% Tiw®
running staff : TRETH FHERIE
running summary of facts : %1 & ®i¥& 97
running time : [s. 2(f)(i) and s. 2, expln., Motor Transport Workers
Act] T1eE B
runway : a path for aircraft to take off from [s. 29(3), expin. (a),
Factories Act] 9@+ 99
rupture : a break or burst &% ; 8%
rural areas : [s. 2(q)(b), National Bank for Agriculture and Rural
Development Act] T &=
rural credit : [s. 3(4)(iii), National Co-operative Development
Corporation Act] ImivT 944
rural development : [s. 2(q), National Bank for Agriculture and Rural
Development Act] T fasm
Rural Development Officer : T R aiftardt
rural higher education : v I=a frem/Rreror
rural income : IM Y
rush of expenditure : F I
rusticate: [sch., item. 35(3), Aligarh Muslim University Act] T
&1, BT F
Ryotwari settlements : [art. 31 A(2)(a)(ii), Consl,]WﬂT,?f EREE]




